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in course of payment during the
year ending the 31st day of March,
1975 in respect of ‘Social Security
and Welfare (Revenue Depart-
ment)’"”

Demaxp No 141--RELiay ON ACCOUNT
orF Naturar Caramrrieg (REVENUE
DEPARTMENT)

“That a sum not exceeding Rs.
87.00,000 on Revenue Account he
granted to the President out of the
Consolidated Fund of the State of
Gujaray to complete the sum neces-
wi v o defray the charges which
w-! come n course of payment
dui.t.g the yeay ending the 31<t day
of Iiarch 1975 in respevt of ‘Relief
on acrount of Natural Calamities
({Revenue Drpartment)’"

Demaxp No, 142—DaNGs DISTRICT

“That a sum not exceeding RS,
1.37,00,000 on Revenue Accouni and
not exceeding Rs 4.49,000 on Capi-
tal Account be granted to the
Preadent out of the Consohidated
Fund of the State of Gujarat to
complete the sum necessary to de-
frav the charges which will come 1n
course of payment during the year
ending the 31st day of March, 1975
in respect of ‘Dangs District'.”

Drytanp No, 143—AGRICULTURE
{RevENUE DEPARTMENT)

“That a sum not exceeding Rs.
1,02,000 on Revenue Account and
not exceeding Rs. 1,00.000 on Capi-
ial Account be granted to the Pre-
sident out of the Consolidated Fund
of the State of Gujarat to complete
the sum necessary to defray the
charges which will come in coursc
of payment during the year ending
the 31st day of March, 1975 1h res-
peet of ‘Agriculture (Revenue De-
pariment)”.”

D¥manp No, 144—CoOMPENBATIONS AND
AsRIONMENTS (REVENUE DEPART-
MENT)

“That s sum not exceeding Rs.
52,00,000 on Revenue Account and
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not exceeding Rs. 13,383,000 on Capi-
tal Account be granted to the Pre-
sident out of the Consolidated Fund
of the State of Gujarat to com-
plete the sum necessary to defray
the chargeg which will come in
course of payment during the year
ending the 31st day of March, 1975

in respect of ‘Compensation and
Assignments  (Revenue  Depart-
ment)*.”

Demanp No. 146.—LOANS AND ADVAN-
cks 10 GOVERNMENT SERVANTS IN
REVENUE DEPARTMENT

“That a sum not exceeding Rs.
15,33,000 on Capital Account be
granteg to the President out of the
Consolidated Fund of the State of
Guarat to complete the sum neces-
sarr to defray the charges which
will come in course of payment
during the year ending in the 3lst
day of March, 1975 in respect of
‘Loans and Advances to Govern-
ment servants; in Revenue Depart-
ment".”

15.45 hrs.

GUJARAT APPROPRIATION
(NO. 2) BILL. 1974*

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH)- I beg to
move for leave to introduce a Bill to
authorise payment and appropriation
of certain sums from and out of the
Consolidatey Fund of the State of
Guyarat for the services of the finan-
cial year 1974-75.

MR DEPUTY-SPEAKER:
question is:

“That leave be granted to intro-
duce a bill to authorse ali:wmmt
and appropriation of cert n.sums
from and out of the Consolidated
Fund of the State of Gujarat for
the services of the financial year
1974-75."

The motion was adopted
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“That the Bill to authormse pay-
ment and appropriation of certain
sums from and out of the Conso-
lidated Fung of the State of Gwa-
rat for the services of the financial
yvear 1974-75 be taken nto consi-
deration ”

MR DEPUTY-SPEAKER The

question 1s

“That the Bill to authoiise pay-
ment and appropriation of ceitain
sums from and out of the Consoli-
dated Fund of the State of Gujarat
for the services of the financial
year 1974-75 be taken into consi-

deration ”
The motion was adopted,
MR DEPUTY-SPEAKER We will

now take up clause by clause consi-
deration

The question 1s

“That Clauses 2 and 3, the Sche-
dule, Clause 1, the Enacting For-
mula and the Title stand party of

the Bill”

The motion was adopied

Causes 2 and 3, the Schedule, Clause
1, the Enacting Formula aond the
Title were added to the Bull.

SHRI K R GANESH I beg to

maove

“That the Bill be passed”

MR, DEPUTY-SPEAKER
question 18.

*That the Bill be passed”
The motion was adopled.

JULY 23, 1974 Motiwon of no-Confidence

2
m Council of Minsters =

15.47 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL. OF MINISTERS

MR DEPUTY-SPEAKER We take
up the motion *‘ That thizs House ex-
presses 1is want of confidence in the
Council of Mimsters”

SiIRI JYOTIRMOY BOSU (Diamond
llarbour) Sir 1 move

“That thus House expresses its
want of confidence 1in the Council
of Ministers '

Sir, this House expresses its lack of
confidence 1n the Council of Ministers
becaus. o. the uiter sindictiveness
shown to the railway en ployce. m
victimising them on a mass sid'e and
also for promulgating the Wage Freege
Ordinance without notice at all for
its failure to check the unprecedented
price rise which has attained a new re.
cord 1n one month, at the same timc
vranuny price rise to difterent con-
sumer items of dally needs for antl-
democratic acts and repression and
in human polxe behaviour seen In
various parts of the countrv the pre-
valence of corruption al the top and
other levels of the go\ernmental
machinery ete

PROF MADHU DANDAVATE
(Rajapur} What 18 the time allotted
for this discussion”

MR DEPUTY-SPEAKER The
BAC would be meeting shortly when
they will allot the time

SHRI JYOTIRMOY BOSU The
Government led by Shrimati Indira
Gandh; 18 not only thoroughly -
capable and utterly dishonest but also
anti-democratic and vindictive The
inflation has incressed as a result of
their wrong policies and they are poW
trying to administer quinine to cure
cancer They have announced the

{Introduced |Moveg with the recomme dantion of the President,



